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For Appellant Mr. Ajay Rathi, Advocate.
Ms. Phurba Diki Sherpa, Advocate.

For Respondents
R-1 Mr. R. C. Sharma, Advocate.

R-2 Mr. Sushant Subba, Advocate.
Mr. Madan Kumar Sundas, Advocate.

An application has been filed being I.A. No.01 of 2020 wherein
it is stated that the parties have entered into a compromise and
further agreed not to challenge the matter set out in the Compromise
Deed which is Annexure 1 to the application.

Learned Counsel for the Respondent No.1 submits that he has
no objections as the compromise was entered into by Respondent
No.1 with the Appellant of her own accord and freewill and without
any duress from the Appellant or from the Respondent No.2.

Learned Counsel for the Respondent Nos.2 submit that as the
Appellant and Respondent No.1 have entered into a compromise
they have no submissions to make in this regard.

In view of the compromise entered into between the parties,
MAC App. No.12 of 2019 and I.A. No.01 of 2020 stand disposed of
as compromised.
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